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!AjOREBECH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
Bangalore..560 038. 

Dated: 
15APRro0,4 

APPLJLATIQ.J NUiBER  

APPLICANTS: 	 REPDENTS: 
Sri.N.Anandaraj and three Ors. v/s. Chief Superintenderit,Central 

To. 	 Telegraph Offide,.Bangalore & Ors. 

Dr.i. S.N agaraja, Advocate,No. ll,Sujatha Complex, 
First Cross,Second Floor,Gandhinagar,Bang5lo..9 

2. 	The Director, Tdecom,Bangalore Area,Bangai.ore-9. 

The Cief Superjntendent,Ceritral Telegraph Office, 
Eangalore_I. 

SrI.i.S.Padmarajaiah,sr.c.G.s.c.,Hjgh Court Bldg, Bang alore-l- 

Subject:- Forward.ng  f ccies o. the Cders passed by the 
Central adrninirat.!ve Tribunai. ,Bangalcre. 

P1eas find enclosed herewith a copy of the ORDER! 
STAY ORDER/INTERIM ORDER/, passed by this Tribunal in the above 

mentioned application(s) 

c \9 	 4/  L DEPJTY REGISTRA  
JUD IC IA.L EPLANCI-IES. 

gm* 	 qc- 



CENTRAL ADMINISTRAT1[ TRIBUNAL:BANGALORC BENCH 

APPLICATION NOS. 653/1994, 65411994, 

655/1994 & 656/1994 

THURSDAY, DATED THE THIRTYFIRST DAY OF MARCH, 1994 

Mr. Justice P.K. Shyamsunder, Vice Chairman 

Mr. T.V. Rainanan, Member (A) 

1. Shri N. Anandaraj 
Aged 40 years 
45, 6th Cross, Vasanthanarr 
Bangalore - 560 052 ...... Applicant in D.A. No. 

653/1994, 

2, Shri E.N. Chandrashekaraih 
Aged 47 years 
G-VI(6)9  Telecom Quarters 
Keval Byrasa.ndra, Bangalore-560 032.. Applicant in D.A. No. 

654/1994 

SAnt. Shanthi Vijayakanth 
Aged 30 years 
w/o. Shri Vljayakanth 
279  4th Cross, 2nd Stage 
G. Purarn, Ulsoor 
Bangalore - 550 018 

Shri. D. Louis 
Aged 40 years 
221 9  7th Main 
Munivenkatappa Garden 
Ulsoor, Bangalore-550 008 

(By Dr. M.S. Nagaraja, Advocate) 

Applicant in D.A. No. 
655/1994 

Applicant in O.A. No. 
656/1994 

'is. v/v 
The Chief Superintendent 
Central Telegraph Office 
Bangalore. 

The Director 
Telecominunicat ions 
Bangalore Area, Bangalore-560 009. 

Union of India represented 
by Secretary to Govt. 
Ministry of Communications 
New Delhi. 

(By Shri M.S. padmarajaiah, S.C.G.S.C.) 

 

Respondents in in O.A. 
NoS. 653/1994,654/1994, 
655/1994 and 656/1994. 

. . . . .2/.- 
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(Mr. Justice3.K. ShyaPsunder, Vice Chairman) 

Heard. 

At our dirtion Shri M.S. padmarajaiah, learned 

S.C.G.S..C., takes ibtice on behalf of the respondents and 

we have heard him,I 

2. 	All these pplicati:øns relate to alleged 

misappropriation o SID amounts collected. We find that 

all the applicants have not øxhausted the remedy of filing 

revision petitions which is open to them under Rule 29 of 

the ccs(ccA) Rules 1965, This is also the view taken by 

us in O.A. 468/199. Following the decision in O.A.488/1993, 

we dispose of thes applications by directing the applicants 

to exhaust the rernidy of filing a revision pebition and if 

they have not done so far, they will do so within 6 weeks 

from the date of ceipt of a copy of this order and if that 

is done, the depaLment will dispose of the same within 3 months 

from the date of f,6reipt of such revision petitions. In 

the meanwhile, wedirect tho department not to recover the 

amounts allegedly .enLuc 3t.a4 by the applicants till the 

disposal of the rvision petitions. 

3. 	The appi 

admission stage 

(T.u. RAMA!'1P 

I_ 	 MErIBER(A) 
OFFIPr 

- 	mr  

tions ais dispose of acco]:dingly at the 

elf. Nd costs. 

- 
(P.K. SHYAISUNDER) 

UICE CHAIRMAN 


